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ORDER
C.P . N o . 87 I Ltt. 284. 397 -3e I I CLB I MB lM AHI 2013

Initially the Petitioner Counsel was not present. The briefing counsel stated that
the arguing Counsel was not present therefore sought adjournment. After sometime
when this matter was again called up, he brought some other Counsel seeking time
for making submissions. At request of the other side, this matter is finally posted on
17.02.2017 to argue the main case without fail.

B.S.V.
MEMBER (IUDICIAL).

V. NALLASENAPATHY
MEMBER (TECHNICAL).
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